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I 	 ORDER 

0. Pu tk cyasthat 3, t 

Nmie appears sn behalf of the applicant. 

We find that the applicont has tiled this can 	petition 

for non..conplience of the directions of this Tribunal dated 

21. .1997 passed in O.A.426 of 1997 (annexure 'X' to the applica. 

ti). But Pb,.(.K.'Bandepadhyay, appeairingan behalf of the 

alleged conteiiners, submits that the order dated 21.4.1997 hs 

netbeen extended after 5th Pay, 1997w and hence this application 

hasbecsme infructuous. 

This contenpt petition is thus dismissed being devsid of 

mex,lt. 

No order is made as to costs. 

/ 

(G.s. Plngi) 
Admlnistrativ8 Puber 

(0. Pu rk ayes the) 
Judicial Pnbet 

 


